YR f¥erd 96/ Reserve Bank of India

Huer faumT/ Estate Department
gavrare/ Hyderabad

Part-Il

YR fYord 8, 3erTaTe & Hrafad Ha vd mariiy ufR &1 fagya
TR 3HifEe wH gq fAfder

Tender for Conducting Electrical Safety Audit of Bank's Office
Building and Residential Premises at Reserve Bank of India

Hyderabad

Name of the Tenderer:

Address:
Date of Notice for Inviting Tender : October 15, 2024
Date and Time of Pre-Bid Meeting : November 05, 2024 at 11:00 hrs
Date of closing of tender for submission : November 14, 2024 up to 14:00 hrs
Date & time of opening of Part | : November 14, 2024 at 15:00 hrs
Date of opening of Part-ll : Shall be decided on scrutiny of Part |

and shall be intimated to the eligible bidders
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WS 1 /Section |

AT w1 /Form of Tender

WITH/Place

fe=i® /Date

&1 4%/ The Regional Director
YR Red §b/ Reserve Bank of India,
uer faur/ Estate Department

6-1-56, YBTaTG/6-1-56, Saifabad,
gaR1eTe/ Hyderabad-500004

HgIed/ Dear Sir

T 39 URaArd F | faffde ol @ Safta fafademl, feomgat sik ammeft @ o @t o
IR R Iad 10 H fafAfde sri-wa Sadm ud s aut [Afder o guifad saare dejsed
S{OfET STHHRI U &3, H / 89 TagaRT 3ad 19 § faffdee gug & Wi, Jae &1 15 Amnst &t
T # Sfcafad &_f R fAfder # RT T FvR & sidf-fodl, dfdeerl & fau favy smee,
TfJaeR! B AR SR YT R 21, <raf ArEnel Y SrgEt Ud Iive @ vl § Rifed w0
fqu T fafrder, S1er 2fe Sik arEnsl @ Syt 3iR 3ud ford Suarsy FHrift Tt wHiEl & Ay
TUT 3= it Al § U T o AR Sfgl a% d ar] 8l, 3ad 19- | fafafese e &1 fefea
& BT UG W@l §/ T&d B

We have carefully examined the specifications, designs and schedule of quantities
relating to the works specified in the memorandum hereinafter set out and have visited
and examined the installation site of the works specified in the said memorandum and
having acquired the requisite information relating thereto as affecting the tender. We
hereby offer to execute the works specified in the said memorandum within the time
specified in the said memorandum at the rates mentioned in the attached Schedule of
Quantities and in accordance in all respects with specifications, designs and instructions
in writing referred to in articles of agreement, general instructions to the tenderers and
special conditions, conditions hereinbefore referred to, specifications, data sheet and
schedule of quantities and with such materials as are provided for, by and in all other
respects, in accordance with such conditions so far as they may be applicable.




94/ MEMORANDUM

% &1 fdaR0T /Description

of work

HRATY RoId 9o, exTaTe & BRITed Ha- Td STared
URER &1 fagygd JRam siifse

Electrical Safety Audit of Bank's Office Building
and Residential Premises at Reserve Bank of
India, Hyderabad

Earnest money deposit

3ATd §NTd /Estimated | 21,50,000/- (STH<T Giga)
cost %1,50,000/- (Inclusive of GST)
%3000/- T STCaId gRT STHT foal ST ¢ | gTalifes, G&r
3R oY ITHT (THTHS) BT ITH UolieRuT THIOTE (JeT
%T;rggm STHT = & 3T STAST AT A HA ¥ e
|
T STHT IR ZuHS)/

%¥3000/- to be submitted by each bidder. However,
Micro and Small Enterprises (MSEs) are exempted
from submission of EMD amount subject to
submission of Udyam Registration Certificate
(Udyog Aadhar Memorandum).

allowed for completion of

WA $1 A /Terms of | ATV Tdl & TS 11 b STER|
payment As per clause 11 of Commercial Conditions.
BT I DI DT YAT /Time | B ST STRI B B faicb B <a faT J 04 TG

04 weeks from tenth day of the date of work order.

work

1.

0 399 it IgHd § fop fRifaer @iem ot femie @ gart fRfaer 90 At 0o §% & foru Wier
g%@@%@ﬂﬁ?%waﬁugm%ﬁmﬁa%@amWﬁ%W
Sl |

We also agree that our tender will remain valid for acceptance by the Bank for 90
days from the date of opening of Part | of the tender and this period of validity can
be extended for such period as may be mutually agreed between the Bank and us
in writing. We also agree to keep the earnest money valid during the entire period
of validity of tender.

ffae WeR 89 W H/849 T8t Iau WideT &1 Iad Xdl & el T8 Tae™l & I HA
3R IGHT e m%%%@mwﬁgimﬁwﬁﬁaﬁﬁr@ﬁﬁmﬂ%ﬁmmﬁ
¥ afoid ST STHT 0T St febd ST 31R 31U STRIYBTRAT  FHAC TR I1 AT BT 37
XA & U wgHd /8 |

Should this Tender be accepted, I/we hereby agree to abide by and fulfil all the
terms and Conditions of the Tender and in default thereof, to forfeit and pay to you
Or your successors, or assignees or nominees such sums of money as are




stipulated in the conditions contained in the tender together with the written
acceptance of the Contract.

3. # /89 U8 §1d IHSId § b 3mus Uy foA1 i SR gd1e I+ a1 fhedt fRifaer & Wier
PR TT 3RABR B BT DR RIEHd B

I/'We understand that you reserve the right to accept or reject any or all the tender
either in full or in part without assigning any reason therefor.

4. fAfaer Hade forms & uqd &1 St 3|

The Tender is submitted in sealed envelope.

T _ 20 B HEH ........... T4 DI gXI1&Rd /Dated this day of 20

A9 & o 3R 391 3R ¥ /For and on behalf of M/s
(et Hfgd BXI&R) /(Signature with seal)

9 /Name
Ja-TH /Designation:
R /Place

fgi® /Date
ST GEAIERT B GiaR AT ST B FHTIONT Ufel Had &1 o=t e W/Certified true copy of

the Power of Attorney of the above signatory should be enclosed.

1eft /Witnesses
(1) =T, UaT 3R {1 afgd geaar/
Signature with name, address and date

(2) 4, U 3R A1 afed gwaner /
Signature with Name, address and date




WS 1l/ Section Il
HIR D T / Articles Of Agreement

g IRR TH 3R YR Rold 9 (o $9P 918 "I Hel T1 6) 3R gast 3R (v 9% 918
HfIGTHR HET 1 6) & s &I fpar mar |

ARTICLES OF AGREEMENT made the day of between the Reserve Bank of India,
(hereinafter called "The Bank”) on the one part and (hereinafter called “the Contractor”) on the
other part.

St e “§% & Hrafad Ha- Ud SR URIR &1 faggd JRE 3iifee” &1 ST dxaM & fag
ggggammaﬁaﬁmaﬁwﬁﬁ?mmmhmﬁaﬁwaﬁvwﬁﬁw
B! IR fobar 8 forg 1R Y aifiéal 3 a1 3t 3R  g&ier fpu MU g

WHEREAS the Employer is desirous of “Electrical Safety Audit of Bank's Office

Building and Residential Premises, Reserve Bank of India, Hyderabad” and has

caused specifications and Schedule of Quantities describing the works to be done which

have been signed by or on behalf of the parties hereto

3R STafer w1 &1 quid HRA aral faFERHAT iR AETSHl ST ST RSP USHRI gRT S1al 3!
3R ¥ gHeR fpu MU |
AND WHEREAS the said specifications, the Schedule of Quantities and drawings have

been signed by or on behalf of the parties hereto.

3R STafes WaaIdHR 2l & 31ef= Sl Tl fad 2l 3R o=y =ral & M =raf sik & &t amn
@1 ST SR Wfaal Bt 2l (Forg SUP d16 YHEH ¥U J " TUHAT " BT o) & AR
HTH B I ST HR/AT 35 fafewm # aftfd § SfiR 1 & A & Sy # A 7, TR ITH
fA4TRT F&fd X R AT B 718 ot AR TR A7 THT 37 < IR IR G 916 9 "aITH AT Hfdal
IR T ST B B o o Tgqd ¢ |

AND WHEREAS the Contractor has agreed to execute upon the subject to the conditions
set forth herein and to the conditions set forth in the Special Conditions and in the
Schedule of Quantities and Conditions of Contract (all of which are collectively hereinafter
referred to as “the said Conditions”) the works shown upon the said drawings and/or
described in the said specification and included in the Schedule of Quantities at the
respective rates therein set forth amounting to the sum as therein arrived at or such other
sum as shall become payable thereunder(hereinafter referred to as ‘the said Contract

Amount’)




TAEaRT 3§ R Jgafd §8 3-:

NOW IT IS HEREBY AGREED AS FOLLOWS:

1.

faeTeR U id Tl # Sfcafad Iug 3R fFad a8l ¥ quteiyd dfaer I & Y= &
& AR UG Jaf & e fafdeml & SR fFad S8 3iR & &t AEef &t S
o I T B O BT

In consideration of said Contract Amount to be paid at the times and in the manner
set forth in the said conditions, the Contractor shall upon and subject to the said
Conditions execute and complete the work shown upon the said Drawings and
described in the said Drawings and described in the said Specifications and the

Schedule of Quantities.

I IfaePR &1 BT faer IR ryaT THg-T9g R T gHarll 3= MR dUTs g gdf &
Ay a8 A srgr B

The Bank shall pay the Contractor the said Contract Amount, or such other sum as

shall become payable, at the times and in the manner specified in the said conditions.

JUTHTAT T 3R 1 H &} 715 uRMRAY 39 Ty Ut ST 3R 39 R &1 fgwar A smah
3R T Uef 39 HIR B dUTH AT Tral & el I 3R 30 3R F HHYT: qUTH AT U &b
3UH- 3 Hiod BT UTa B |

The said Conditions and Appendix thereto shall be read and construed as forming
part of this agreement and the parties hereto shall respectively abide by, submit
themselves to the said Conditions and perform the agreements on their part

respectively in the said Conditions contained.

¥ IfARId WM, $HRR Td GHdrasl 39 Afdal & SHTURYT U giil |
The plans, agreement and documents mentioned herein shall form the basis of this

Contract.

Tg Tfaer 7 d wird TeHdRd Wfer § ok 7 & ©fsd wif wfaer sifig ag S @t wrafay fafegT,

YR Rod §, 2araTe do @) faaga qRan sifee & duul e & e st § PR A W

3 /- o ifaer § forgest Yia aRafads AEmstt 3iR THTe AET S{ydT quTesfd qrdf
& IR fPT AR |

This Contract is neither a fixed Lump sum Contract nor a Piece Work Contract but is

a Contract to carry out the work in respect of the entire plan, audit, discuss and submit
the reports of “Electrical Safety Audit of Bank's Office Building and Residential
Premises, Reserve Bank of India, Hyderabad” for ¥ /- to be paid for
according to actual measured quantities at the rates contained in the Schedule of

Rates and Probable Quantities or as provided in the said conditions.




6. FigaT & U 39 dfde WR ufdgpd wHE STa foamr & &t fhddt of 7g &t SR SR & I
TP Iae , BIs A Siie- a1 bl T 10 B 1g &I Hare &1 SfeR JRféd i |

The Bank reserves to itself the right of altering the Drawings and nature of the work
by adding to or omitting any items of work or having portions of the same carried out

without prejudice to this contract.

7. GHY 39 AfAeT T HedUUl HRP ¢ 3R AfdeTHR TdgarT UgHd & b T fadR &1 urae™
Bid 5T o 98 B 31T AIRT A &1 il ¥ o fg I qureiia wal ¥ SfeaRad fe e
AR S off a1 W &Y, HTH L= PR 7T 3R ISP aIC B M F aRRg F 104 7 q 4
T Bt AR F WiaR T HH H11 Ui e ey AR F %0.2581 &3 I URIHT &ffd,
Y IR & YHTH %109 3HefH, SHER & HRUI G dTell 631 P fa%g AT SITE |

Time shall be considered as an essential part of this Contract and the contractor

hereby agrees to commence the work from tenth day of the date of issue of work order
as provided for in the said Conditions and to complete the entire work within a period
of 4 weeks from the 10 day of date of work order subject nevertheless to the
extension of time granted by the Bank. Liquidated damage at the rate of 0.25% of the
contract amount per week subject to a maximum of 10% of the contract amount shall

be levied against the delay attributable to the contractor.

8. 39 dfdar & Sfaifd fatadt gRT It Y™ Had gexare | fay e
All payments by the Bank under this Contract will be made only at Hyderabad.

9. 39 PR & ded T1 389 s Hft +ft wRor § Id faare gamare # I+ fadre wwem smam
3R ITH FUeH &1 §AMIGR gaxiaie | ot fRa arradl &1 [Huffa eafyer g Al
disputes arising out of or in any way connected with this agreement shall be deemed
to have arisen at Hyderabad and only Courts in Hyderabad shall have jurisdiction to

determine the same.

SHeR/To "HRfRE W Afgarsi &1 99 Idisd Risy™, Aty iR fRaro sifafaay, 2013
& WY & gl SIUTeH & T g8 ke OMeR ghftl d uReR § afg woiell & foret
FHAR! & fovg A9 Ided S Rrbrd U gt 8 df Toidl gRT RAfid siidie Riwrad
gifa & Iue Remd o ot swlt aur Riernd & d9y § woidt I iffFuw & dgd
I HRATS HAT AT BT SheR & foadt H difsd wrart gr1 d& & fordt oft et
& Fyars 1 Iadted @) farsht +ft Rreprad W S grR1fda afta Rierad wfifa gr g9 forn
ST

The Contractor / Agency shall be solely responsible for full compliance with the
provisions of “the Sexual Harassment of women at work place (Prevention, Prohibition

and Redressal) Act, 2013”, In case of any complaint of sexual harassment against its

8




10.

11.

employee within the premises of the Bank, the complaint will be filed before the
Internal Complaints Committee constituted by the Contractor / Agency and the
Contractor / Agency shall ensure appropriate action under the said Act in respect to
the complaint. Any complaint of sexual harassment from any aggrieved employee of
the contractor against any employee of the Bank shall be taken cognizance of by the

Regional Complaints Committee constituted by the Bank.

e g1 o WfAeeR &1 $is HHAR! T gidr § df 39 UM vem & o= fah ot M
gfayfd & fo SfaeeR STRefia g, Saeru & [t §@ & &l HHart &I & 9 areft
Hifads T8 afe WaeIPR & HHAR! gRT I BT R4 81 Il 81 SRIRIA W I Sais &
AHUH 3R 3T Feld Tgi R 30 HHamdl &I Rféd & &1 SrfeRt dfdgeaRr o1
B IRifaer & fafaféy foru U SR &1 @t SiTawads i &1 991 1 3R SRR T Jora
D! AT FA & forg v T=m # st &1 o™ R [T IfaeeR $1 & d6Y § 33RE
Iy ¥ HH & ! SAfad B B W 8] XQ|

The contractor shall be responsible for any monetary compensation that may need to
be paid in case the incident involves the employees of the contractor, for instance any
monetary relief to Bank’s employee, if sexual violence by the Employee of the
contractor is proved. The contractor shall be responsible for educating its employees
about prevention of sexual harassment at work place and related issues. The
Contractor shall employ its labour in sufficient numbers to maintain the required rate
of progress and of quality to ensure workmanship of the degree specified in the
Contract and to the satisfaction of the RBI. The Contractor shall not employ in

connection with Works any person who has not completed eighteen years of age.

IfAETHR gRT W R @Y ¢ 91 4% a1 SRt IfdereRr & HHAR! 3 STa 3R U
YT /Bl & Yoy § YR Rod 96 W Bt o UoR &1 upfa o fordert 76t gt
IfAEIPR ITP GRI HTH TR T T D! D W g Ag BT YT ST S fs
Horgel ST & =0 # Ird Aeigdt &1 8! ol IR Feigd &1 o § a8 Hoigs! forad
T h DT & 37 & 1T AoTes) 3R Ty 31yat &1 & UM & fod 3 HY <mida gint|
g Yl MUY 3T S 36 T &1 AR & fore Uaiferd a1k &R & SR W T Sd afd1 3
o AdH Aeie Siffaw & siarfa Fufid Aol & &H T8t 8

All the workers or employees deployed by the contractor shall consider the employees
of contractor and RESERVE BANK OF INDIA shall not have any liability what so ever
in nature in regard to such workers / employees. The Contractor shall pay to labour
employed by him directly wages not less than fair wages as per Minimum Wages Act.
Fair Wage means wages, which shall include wages for weekly day of rest and other

allowances whether for time or piece work, after taking into consideration prevailing




market rates for similar employment in the neighborhood but shall not be less than the

minimum rates of wages fixed under the payment of Minimum Wages Act.

TfIeTpR IUP gRI I1 39P IU-TfAeTHR gRT HTH TR T T 4HD! & Ga¢ H diciarar oH

fafaes 4 Icafad 9ot amel & ddy & T s dfdarer et sifafad, 1936,

a ffas, 1948, e <ifdia sifafaw, 1938, FHER ufawe Siffaad, 1923, ,

fqare erfifmm, 1947, Aiga@ @y SififFmm, 1970, HARE W Afearsit &1 a4

SdisaRIEYm, ARy 3R fRaron sififas, 2013, a1 39H fHT T ford) yepR & Txite a1 599

Gaferd 30 B IR JHI-THT W §91¢ Y g0 &1 ure | fderar 9 & ey o
YR ReTd §% & Uef § oTA1 HRare 3R 3 T 3@

The Contractor shall in respect of labour employed by him or his sub-contractor
comply with or cause to be complied with the Bidder Labour Regulation in regard to
all matters provided therein. The contractor shall comply with the provisions of the
payment of Wages Act, 1936, Minimum Wages Act, 1948, Employers Liability Act,
1938. Workmen’s Compensation Act, 1923, Industrial Disputes Act, 1947, Maternity
Benefit Act, 1970, Sexual Harassment of Women at workplace (Prevention,
Prohibition and Redressal) Act, 2013, or any modification thereof or another law
relating thereto and rules made there under from time to time. The Contractor shall
indemnify and keep indemnified the RESERVE BANK OF INDIA against

) P & e AR g arel dRRt uTef & Jhur/ JAfad a1 WUt & gU Jha I
[SCERAC]
Any claim arising out of third party loss / damage to life or property caused by / during

execution of the work.

i) B & fAwIeT & R IfISTER gRT B WR T T SR & HRUT U JhaH/&fd
Y I ardl
Any claim arising out of loss / damage to the workmen engaged by the contractor during

execution of the work.

iii) ] /50 ST, SugaTs, fafamt ofe &1 srured 7 frt SM & SR 37 By
aldl

Any claim due to non-compliance of applicable PF / Labour laws, ESI. regulations etc.

TfaeIeR o1 IR B F Ugd Uga urel & U B YR iord S & 9 R 9t srawae st
HaR Jfufd HTR efagfd arferdt, Wesmr aiferdt, dast urdf Taar, wrR SR gifsie ot enfe
3O ARTA WR &

The contractor shall take Workmen Compensation Policy with Reserve Bank of India as the

first name, at their cost, before commencement of the work.

SPHaR ey 41 (Afau 3R IaH) fifad, 1970 & Uraeml &1 ureH S| 3ifad faa st
P Y TS, SHER 39 A BT Th YHIU U URd BT fob ST BRI Bl GRT A o [T 39

10




ERT BT W T T JH BRI &) arkad 7 T4t 20T &7 Y o o § 3R 59 Y &
&R GAqH TGy ST 1949 & Siaiid MyiRd &R 9 &1 781 & 3R Wfdal )R T 7 itre!
& forg siaxgs GiauTy Iuasy HRam H HTASRT HTATH & Trae™! &1 Srure fear g

The Contractor shall comply with the provisions of Contract Labour (Regulation & Abolition)
Act, 1970. Before release of final bill, the contractor shall submit a certificate to the effect that
he has actually paid the entire dues to the labourers of all descriptions engaged by him, for
completion of this work at the rate, which is not less than the one prescribed under the Minimum
Wages Act, 1949 and has complied with the provisions of CLRA Act with regard to providing

the essential amenities to the Contract Labour.

TfISTHR o TRIR & HTH TR T 7Y 307 HHATRT! Bt I3 3R T Jll ST HRaTe |

The Contractor shall provide a complete and updated list of its employees who are deployed
within the Bank’s premises.

12. UfASTHR 39 TR & T H 30 WfdaTaAd i@l &) R B & SR AfdaIdR & e
arett dis U TSGR, Il qUT §& & gi-are aiar/Ried/Iuwax oife & ey o e arefl
SHBRT BT UdE T TTE TU Y UHCIDHRUT (¥l 3= USBR Pl ol BN qdl gHM 34
AU ST QT | AR BT D1 SUTeiH B AT Hidal & e 30 Sl Y GRT A
& forg sirawaes gF &t U Pl Sisar dfdgreR 39 dfdal & ORI & Foll grR # 8fR MU
TR | & Pt gd fafad srafa & fomr dfaerer ot e a1 ad-ie! O & a1 3= &1
& AR 1 T A USIRIG B, 7 & YHTRA BT START S 3R T 8 SYBT U 1hR01 BT
feft Mo STHHRY & UHSIHI0 & URUEGRY 8% &I g3 81 & T IfdeaR 9@ &
&fergfel | IueRt Uil &1 UTe = BT WiAGTHR GRT Hfdar HiT AT ST iR e g8
&fd BT a1 B IUT BT ST HRA BT THAR BT 5H TR & HHH MU THBRT BT
T&HCIHRUl 7 fhl M & i@ 1 YT $RA & foT AfAeIdR oo HHamal & day o quff
3fed HRATE BTN THSTHR0T 7 HRA 3R MU-ar & Jaie § fISTHR 1 i 39 R &
FHIW g1 A7 fordit 1t SRUT ¥ GHTW fhT S b &1 I |

The Contractor shall not disclose directly or indirectly any information, materials and details
of the Bank's infrastructure / systems / equipment etc, which may come to the possession or
knowledge of the Contractor during the course of discharging its contractual obligations in
connection with this agreement, to any third party and shall at all times hold the same in
strictest confidence. The Contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to comply
with applicable laws. The Contractor shall not publish, permit to be published, or disclose any
particulars of the works in any trade or technical paper or elsewhere without the previous
written consent of the Employer. The Contractor shall indemnify the Employer for any loss
suffered by the Employer as a result of disclosure of any confidential information. Failure to
observe the above shall be treated as breach of contract on the part of the Contractor and
the Employer shall be entitled to claim damages and pursue legal remedies. The Contractor
shall take all appropriate actions with respect to its employees to ensure that the obligations
of non-disclosure of confidential information under this Agreement is fully satisfied. The
Contractor's obligations with respect to non-disclosure and confidentiality will survive the
expiry or termination of this agreement for whatever reason.

11




13. for 39 dfqer & faftra yrT ) TfaereR gRT Ue ok T ave & 90 fean g
That the several parts of this Contract have been read by the Contractor and fully understood
by the Contractor.

If the contractor is a Partnership or an IN WITNESS WHEREOF The Bank and the

Individual Contractor have set their respective hands to
these presents and two duplicate hereof the day
and year first hereinabove written.

If the contractor is a Company IN WITNESS WHEREOF The Bank has set its
hand to these presents through its duly authorized
official and the Contractor has caused its common
seal to be affixed hereunto and the said two
duplicate/has caused these presents and the said
two duplicates hereof to be executed on its behalf,
the day and year first hereinabove written.

Signature Clause
SIGNED AND DELIVERED by the Reserve Bank of India by the hand of
Shri (Name and designation)

(1
Address

(2)
Address

Witnesses
SIGNED AND DELIVERED BY If the part is a partnership firm or any individual
M/s by should be signed by all or on behalf of all the

the hand of partners.

12




Witnesses

THE COMMON SEAL OF

Was hereunto affixed pursuant to the
resolutions passed

By its Board of Directors at the meeting

held on

these
the

Directors who have signed

presents in taken thereof in

presence of

SIGNED AND DELIVERED BY the
Contractor by the hand Of

and duly constituted attorney.

If the Contractor signs under its common Seal the
signature clause should tally with their sealing clause

in the Articles of Associations.

The Contractor is signing by the hand of power of

attorney whether a company or individual.

The Contractor is signing by the hand of power of

attorney whether a company or individual.

13




gie YfAadR U AeieR] WH a1 Uh Jad 8l

e 3R dfdereR 3 39 aR § 91ey

TR STH-30 BIATER fH 3R 3Tt
3l Uit Iad fo iR v &l AR B T |

gfe TfdereR Uh Hu-i g af T 3R dfdereR 3 39 IR § 91e
WEY TH-30 UG gxAeRBArS!
& mey § fufed feu iR dfaegrer A
B! G Uil TR (U AR HER
S 3! o Ufaal IR ITH! 3R T 55
I fa iR adf o1 e foram mam|
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WS 3/ Section 1l
3 Td / Commercial Conditions

1. Part-l of the tender shall contain the Bank's tender document, tenderers covering letter,

tenderers additional conditions, if any and be sealed in one cover, super scribing "Part — |
Electrical Safety Audit of Bank's Office Building and Residential Premises, Reserve
Bank of India, Hyderabad'.
Part-1l of tender shall contain no conditions but only tenderers priced bid (Bill of Quantity) and
be sealed in a separate cover, super scribing "Part-ll Electrical Safety Audit of Bank's
Office Building and Residential Colonies, Reserve Bank of India, Hyderabad”. Both
these sealed covers shall further be sealed in another envelope addressed by name to The
Regional Director, Reserve Bank of India, Estate Department, Hyderabad and the same shall
be dropped in the Quotation Box placed at Estate Department not later than 14:00 hours on
November 14, 2024.

2. Eligibility:
The intending tenderer for conducting Electrical Safety Audit should be professionally qualified
degree holder and experienced Electrical Safety Auditor.
The firm should have the experience of carrying out at least two electrical safety audits in
Banks, Financial institutions, major hotels or multistoried office buildings or any other electrical
installations with a minimum connected load of 500 KW in last 5 years. Proofs in respect of
the above eligibility criteria and the experience of minimum connected load of 500kW should

be submitted along with the tender for evaluation.

Intending tenderers shall remit an amount of ¥3,000/- to the Bank Account of Reserve Bank of
India Hyderabad on or before 14:00 hours on November 14, 2024. The account details for

NEFT transactions are as follows,

Beneficiary Name: Reserve Bank of India
IFSC: RBISONEFTHY (fifth digit is zero)
Account No: 8614038

The bidders are advised to send the proof of remittance with transaction number (scanned

copy to estatehyderabad@rbi.org.in

3. Part-l of the tenders will be opened on November 14, 2024 at 15:00 hours.
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10.

11.

Price bid (Part Il) of only those tenderers who are found eligible after scrutiny of their Part | of
the tenders will be opened on the same day or a subsequent working day which will be

intimated to all the eligible tenderers.

Tenderers are advised to use only the forms supplied by the Bank and not to use any other
forms. Incomplete tenders are liable for rejection. No terms and conditions or any other

information/ enclosures shall be included in the tender.

The tenders shall be valid for acceptance by the Bank for a period of 90 days from the date

of opening of tender and shall be extended by such period as may be mutually agreed to.

Prices: The price quoted for the work shall be firm till completion of the work and shall include
all taxes, cost of transportation, accommodation, equipment, insurance etc., and persons
deputed. The bidders are advised to go through the scope of work and the other tender

conditions before quoting the prices.

This contract is a fixed lump sum contract in respect of the entire Electrical Safety Auditing
and to be paid for according to, at the rates contained in the schedule of rates and as provided

in the said conditions.

. The employer reserve to itself the right of altering the items to be executed by adding to or

omitting any items without prejudice to this contract. However, the Auditor shall not be entitled
to any payment for the works done exceeding the tender quantities unless specifically

approved in writing by the Bank's engineer.

Completion Period: The time for completion of the entire work is four weeks from the tenth

day of date of work order. The site survey, data collection/measurements and draft report
shall be completed in three weeks and the final report shall be submitted within one week

thereafter.

Terms of payment

The following terms of payment shall be applicable for the work:

i) 70% of the quoted amount after completion of Electrical Safety Audit, detailed discussion
with the auditee office (with the concerned officials of RBI Hyderabad) and submission of
draft report to the Bank.

i) Balance 30% of the quoted amount on submission of the final report to the Bank

All payments for the work will be made after statuary deductions.
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12.

13.

14.

15.

16.

17.

The contractor shall take and submit the Workmen Compensation Policy, with Reserve Bank

of India Hyderabad as the first name, at their cost before commencement of the work.

All disputes arising out of or in way connected with this Agreement shall be deemed to have
arisen at Hyderabad and only courts in Hyderabad shall have the jurisdiction to determine the

same.

The Reserve Bank of India does not bind itself to accept the lowest or any tender and reserves
to itself the right to accept or reject any or all the tenders, either in whole or in part, without

assigning any reasons for doing so.

On receipt of intimation from the employer of the acceptance of his/ their tender, the
successful tenderer shall be bound to sign the formal contract and within fourteen days
thereof, the successful tenderer shall sign an agreement in accordance with the draft
agreement and the schedule of conditions but the written acceptance by the Reserve Bank of
India of a tender will constitute a binding contract between the RBI and the person so
tendering, whether such formal Agreement is or is not subsequently executed. The cost of
necessary stamp paper for execution of the agreement shall be borne by the successful

tenderer.

If the Auditor being individual or a firm commits any act of insolvency or shall be adjudged an
Insolvent or being an incorporated company shall have an order for compulsory winding up
made against it or pass an effective resolution for winding up voluntarily or subject to
supervision of the court and official Assignee or liquidator in such acts of solvency or winding
up, as the case may be, shall be unable within seven days after notice of him requiring him to
do so, to show to the reasonable satisfaction of the Bank's Engineer that he is able to carry
out and fulfill the contract and to give security therefore, if so required by the Bank's Engineer.

Or If the Bank's Engineer shall clarify in writing to the employer that the Auditor.

The Contractor shall comply with the provisions of Contract Labour (Regulation & Abolition)
Act, 1970. Before release of final bill, the contractor shall submit a certificate to the effect that
he has actually paid the entire dues to the labourers of all descriptions engaged by him, for
completion of this work at the rate, which is not less than the one prescribed under the
Minimum Wages Act, 1949 and has complied with the provisions of CLRA Act with regard to

providing the essential amenities to the Contract Labour

Date: Signature of the Agency
Place: Name and Address
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Tz 4/ Section IV

YTge! @t gt / List of clients

(For whom similar scope has been completed in the last 5 years.)

Sr. Details Name of client | Name of client | Name of client
No. (1) (2) (3)
1 Address, fax and
telephone numbers
2 Establishment name,
location and address.
3 Brief details of the work
4 Date of award of contract
5 | Date of completion of work
6 | Whether the Establishment

is with central air-
conditioning system
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WS 5/ Section V

oy 3k =1 3k @1 $T g1/ Terms and Conditions and scope of work

Introduction

Reserve Bank of India, Hyderabad is desirous of undertaking Electrical Safety Audit of the
Electrical/Electromechanical installations provided in the Office Building and Bank’s various
residential colonies at Hyderabad. The buildings receive power supply from the Electricity supply
authorities. In addition, diesel generator sets of suitable capacities and UPS systems have been

installed to meet critical applications during power outages.

Objective

e The objective of conducting Electrical safety is to review the condition of the existing
electrical installation and to recommend measures for further strengthening the system in
order to eliminate/reduce the electrical/fire hazards and to improve the safety of the
personnel. The audit shall mainly focus on:

¢ |dentifying the potential electrical/fire hazards

¢ Boosting employee morale by providing safe working environment.

¢ Smoothening the operation and maintenance of electrical installation.

¢ Avoiding loss of properties, human life and costly equipment.

e Ensuring compliance with relevant codes and practice, statutory rules and regulations.

e Establishing procedures and process of safe working in electrical installation.

A. Statutory Requirements:

Electrical Safety Audit (ESA) of the Building and Electrical Installations shall be carried out with
reference to applicable Indian Standard, Indian Electricity Rules(IE) and other relevant codes of
Practice to identify potential electrical hazards to prevent or minimize accidents. The Audit should
be carried out using calibrated instruments and personal protective equipment during field visits
for inspection and data collection. During the Audit, the audit team should ensure that in addition
to other provisions of the IE rules as per IE Act, the provisions contained in para 29 of the IE act

specifically listed as under are complied with:

Para 29:- Construction, installation, protection, operation and maintenance of electric supply
lines and apparatus-

1[(1) All electric supply lines and apparatus shall be of sufficient ratings for power,
insulation and estimated fault current and of sufficient mechanical strength, for the duty which
they may be required to perform under the environmental conditions of installation, and shall be
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constructed, installed, protected, worked and maintained in such a manner as to ensure safety of
2[human beings, animals and property].]

(2) Save as otherwise provided in these rules, the relevant code of practice of the 3[Bureau
of Indian Standards] 4[including National Electrical Code] if any may be followed to carry out the
purposes of this rule and in the event of any inconsistency, the provision of these rules shall

prevail.

(3) The material and apparatus used shall conform to the relevant specifications of the
3[Bureau of Indian Standards] where such specifications have already been laid down.

1. Subs. by GSR 358, dt. 30.4.1987, w.e.f. 9.5.1987.

2. Subs. by GSR 45, dt. 1.1.1993, w.e.f. 23.1.1993.

3. Subs. by GR. 466, dt. 18.7.1991, w.e.f. 17.8.1991.

4. Ins. by GSR 358, dt. 30.4.1987, w.e.f. 5.9.1987.

Relevant Codes of Practices:

Some of the relevant codes of practice are enumerated below:

a.

Indian Electricity Rules, 1956 (as amended up to date)

IS: 5216 (Part-1) Recommendations on Safety Procedures and practices in
Electrical Work.

IS: 5216 (Part-l) Recommendations on Safety Procedures and practices in
Electrical Work.

IS: 1646-1961 Code of Practice for fire safety (General) : Electrical works

IS: 4770: 1968 — Specifications for Rubber gloves for Electrical Purpose

IS: 2309 Protection of Buildings and Allied Structures against Lighting

Gazette Notification dated 20th September 2010 issued by Central Electricity
Authority regarding Regulations for measures relating to safety and Electric
Supply.

National Building Code, 2005 (as amended up to date)

Any other local guidelines / bylaws as applicable.

B. Details of Electrical Installations in Bank’s office building:

11kV Substation, Transformers(1MVA, 11kV/400V), Switchgears, ACBs, VCBs, Electrical

Panels, APFC Panels, Distribution Boards, Distribution circuits, Electrical wiring consisting of

power, lighting and fan circuits including earthing, Building and Equipment Earthing, Various
types of motors, DG set(500kVA and 320kVA), UPS(2x120kVA and 1x20kVA), Central Air-
conditioning Plant(405TR and 250TR), Room Air conditioners, Air Handling Units(16Nos.),

Lifts(3nos. passenger lifts +1 bullion lift), Lightening Arresters, Kitchen Equipments, Water

Pumps, security gadgets such as X-ray baggage scanners, Turnstiles, Electrical safety to

Servers & Switches, PCs, printers and other IT equipment and any other equipment and

gadgets connected to power supply prone to fire and electrical hazards.
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Details of electrical installations in Residential Colonies:

Sr. Name of colonies Number of flats
No.

1 Ameerpet Officers Quarters 139

2 Begumpet Staff Quarters 140

3 Musheerabad Staff Quarters 141

4 Yellareddyguda Staff Quarters 104

5 Red Hills Officers Quarters 13

Distribution Panels, Distribution pillar feeders/boxes, Pump house, Meter-rooms installation,

Electrical wiring inside flats (minimum 10% of flats in each colony), Building and Equipment

Earthing, Various types of motors, water pumps, DG set, Lifts and any other equipment and

heavy load gadgets connected to power supply.

C. Scope of work

The scope of work for the electrical safety audit shall include but not limited to:

1.

Study of existing safety measures, procedures and system for controlling electrical
hazards being followed in the office with respect to statutory and regulatory requirements,
electricity rules etc. and suggest further measures in case of any gap.

Preparation of single line diagram (SLD) of Electrical Installation from HT panel to
Floor panels, covering transformers, main LT panel, capacitor panel, DG set, UPS Panel
etc. The SLD should indicate the ratings of the equipment, feeders (wherever possible)
etc.

Preparation of earthing layout encompassing all the accessible and working earth pits
in the office premises. Each earth pit should be given a unique identification number and

marked on building plan.

Earth Resistance Testing

e The earth resistance testing shall be carried out to measure the earth resistance on
all the earth pits and its compliance with respect to Indian Electricity Rules may be
verified.

e The continuity of earth strip/conductor from the earth pit the earth terminal of the
respective electrical equipment shall be checked and verified.

Identification of any unbalancing of loads. The unbalancing/overloading, if any, in the

electrical installation viz. transformers, LT panels, Emergency panel, Floor Distribution

Panels, Distribution Boards etc. shall be identified with the help of measuring equipment.

22




10.

11.

12.

13.

14.

15.

Identification of Hot Spots using thermal camera: The hot spots, if any, in the electrical
installation panels and distribution boards shall be identified with the help of thermal
imaging/thermography.

Checking Record of test reports carried out by the OEMs or their authorized
representatives for proper functioning of transformers, HT/LT switchgear and proper
functioning of their protective relays, failsafe interlocking of Circuit breakers

Checking of Elevators for passenger and freight/bullion movement and passenger safety
testing including testing of door safeties, alarms, overload protection and Automatic
rescue devices, firemen control/switch, wiring in shaft and machine room etc. provided in
the lift installations and gaps if any shall be identified and indicated in the audit report.
Physical inspection of the sources of power supply viz Transformers, substation
equipment, DG set, UPS installations and associated power distribution electrical
installations including power supply systems & wirings for server rooms, IT equipment etc
shall be done with reference to applicable Indian standards, Indian Electricity Rules and
other relevant codes of practice. Any leakage of oil in transformer, capacitor banks,
diesel/water/oil in DG sets, leakage of oil/refrigerant in AC plant, leakage of water in lift
shaft, leakage of water over any electrical equipment etc. to be checked.

Checking provisions and sufficiency of AC services comprising AC units/ PAC systems
and ventilation systems in areas housing electrical/IT equipment in 24x7x365 operations
namely UPS systems, battery rooms, server rooms etc. as per existing circulars and
guidelines issued by the Bank. Checking of the alternate operation of the standby
fans/AC units through timers or any OEM installed logic circuits etc. for proper operation.
Verification of circulars, Records of Preventive maintenance of electrical installation and
equipment mmaintenance, practices & documentations and compliance thereof shall be
done.

Identification of Electrical hazards such as loose wire hanging, cables not dressed
properly, broken switches, plugs and sockets etc. shall be done.

Checking of the protection devices in upstream and downstream switchgears and their
settings to ensure that the same are in the desired graded manner as designed as per the
requirements of existing standards including setting/adequacy of ELCB and their ratings
for earth leakage protection.

Checking of the Lightning protection system of the building and ensuring that lightning
arrestors are connected to two isolated earth pits. These pits should not be connected to
electrical system earth.

Checking of lllumination level in various working area as per standard and identifying

gaps/shortfalls if any as per process/area requirement.
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16.

17.
18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

Checking of the provision of electrical shock treatment chart in Hindi and local language
near electrical equipment and substation. Checking the record of the training provided to
the electrical staff on electrical safety, shock treatment and to handle emergencies and
artificial respiration.

Checking the log of electrical accidents maintained.

Checking of the provision of Danger sign Boards indicating the voltage at a prominent
location of electrical installation.

Checking of the cable terminations at various panel and distribution boards to avoid phase
and earth fault.

Checking of the provision of protective guards and belt covers for all the rotating electrical
equipment.

Checking the provision of firefighting equipment and fire alarm system detectors near all
the electrical installations. It is to be ensured that Fire buckets filled with free-flowing sand
and DCP/CO:; fire extinguishers are provided near electrical substation and electrical
panel locations.

Verifying that all the workmen engaged on electrical installation work has been provided
Personal Protective Equipment (PPE) i.e. insulated gloves, safety shoes and insulated
tools etc. and the same are being used. This equipment should be periodically checked
for their proper functioning.

Verifying provision of First Aid boxes and their periodic replacement of expired medicines.
To check the provision of insulated mats of ISI mark in front of all the electrical panels.
To check the provision and use of proper height, strong and properly insulated ladders for
the maintenance work.

To check the provision of proper ventilation of substation, transformer rooms, electrical
panel rooms and battery rooms etc.

In addition to above, checking for any shortfalls in the existing electrical systems which

impact on human and fire safety

D: Equipment/measuring instruments

All the equipment/instruments required for carrying out the Electrical Safety Audit will have to be

arranged by the firm without any extra payment to the Bank. The firm should have the following

minimum equipment/instruments for Electrical Safety Audit:

Three—phase Power analyzer
Thermography camera

Earth tester

Megger

Any other equipment/instrument
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Please note that the Bank will not provide any kind of assistance in the form of men/material and

the firm will have to make their own arrangement for all assistance.

E. Work at site

The firm may visit the premises and ascertain site conditions. The work has to be carried out in

a working office building without causing inconvenience to the normal working of the Bank. No
power shut down will be provided during office hours. Power shut down required for the work will
be given on holidays and after office hours at the discretion of the Bank. No extra claims will be
admissible later on these grounds.

The firm should deploy only qualified and experienced Engineers/Technician having requisite

licenses to carry out such works. Utmost care shall be exercised by the firm in carrying out the

work to ensure that no damage is caused to persons and properties. The Bank will not be liable
for any injury or damage to persons and any such happening will be entirely the responsibility of
the firm. The persons carrying out the Electrical safety audit shall also use all the required
Personnel protective equipment for their own protection.

F: Submission of Report

After completion of the audit, post-audit review meeting/detailed discussion shall be held with the
Bank’s officials/engineers detailing about their observations. The audit report shall include the
status of the entire electrical installation observed by the audit team during the safety audit. The
report shall also include the recommendations of the audit team for improvement in the electrical

installations.

Date:

Place: Seal & Signature of Agency
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YR fYerd 9%/ Reserve Bank of India
et faur/ Estate Department
ge’rare/ Hyderabad

Part-ll

YR Rord §, Bevmare & Sratayd Ha= Ue mariy uRIR &1 fagga
TR 3AifEe wvH 8q fAfder

Tender for Conducting Electrical Safety Audit of Bank's Office
Building and Residential Premises at Reserve Bank of India,
Hyderabad

Name of the Tenderer:

Address:
Date of Notice for Inviting Tender : October 15, 2024
Date and Time of Pre-Bid Meeting : November 05, 2024 at 11:00hrs
Date of closing of tender for submission : November 14, 2024 up to 14:00 hrs
Date & time of opening of Part | : November 14, 2024 at 15:00 hrs
Date of opening of Part-l : Shall be decided on scrutiny of Part |

and shall be intimated to the eligible bidders
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Reserve Bank of India
Estate Department

Hyderabad

U &1 f9a / Bill of Quantity

Name of Work: Tender for Conducting Electrical Safety Audit of Bank's Office Building
and Residential Premises at Reserve Bank of India, Hyderabad

Sr Description Qty Rate GST as Total Rate
No excluding | applicable = (4)+(5)
GST (Rs.) (Rs.) (Rs.)

(1) (2) (3) (4) (5) (6)
1 | Rate for conducting Electrical Safety

Audit and Submitting Electrical Safety

Audit Reports (3 copies) as per the scope

specified in the tender.

L.S.

(Rates quoted inclusive of all taxes, cost
of transportation, accommodation,
equipment, insurance etc., and persons
deputed).

Date:

Place:

Seal and Signature of the Agency
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